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YTAMIL NADU] ACT No. XXX OF 1947.2

[THE }(TamiL NapU) EstaTEs LAND (REDUCTION OF
RexNT) AcT, 1947.3

(Received the assent of the Governor on the 6th January
1948 ; first published in the Fort St. George Gazette
on the Tih January 1948).

An Act to provide for the reduction of rents
payable by ryots in estates governed by
the YTamil Nadu] Estates Land Act,
1908, approximately to the level of the
assessments levied on lands in ryotwari
areas in the neighbourhood °fand for the
collection of such rents exclusively by
the State Government.]

WHEREAS 1he rents now payable by ryots  in ypamil
estates govarped by the YTamil Nadu] Estates Land Nadu]
Act, 1908, ave ip many cases substantjally higher ﬁ"gsl"f
than the assessments lovied on lunds in ryotwari '

areas in the neighbourhoed;

AND WHEREAS it is expedient to provide for the reduc-
tion of such rents approximately to the level of the
ryotwari assessments in the neighbourhood; 3*fand
for the collection of such rents oxclusively by the
State Government]. It is  hereby  cnaeted  as

follows :—
Short title 1. (1) This Act may be called the *(Tamil Nadu]
aad appli- Estates Land (Reduction of Rent) Act, 1947,

oatiofn.

! These words wete substituted (or the word ** Madras™ by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tgaﬁrx;il Nadu Adaptation of Laws (Sccond Amendment} Ordar,
1 .
32 For Statament of Objects and Reasons, see Fort St. Gearge
Gazette Bxtraordinary, dated the 13th September 1947, Part IV-A,
page 7. )
» These words were added in the fong titlo and in the secon
pare:im'aph of the preambla by section 2 of the Tamil Nadu Estates
Land (Reduction of Rent) Amendment Act, 1951 (Tamil Nadu
Act V11 of 1951), which saction was deamed to have come into force
! enthe 7th January 1948,
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(Tamil - {2) It applies to all estates as defined in section 3,
Naduj, clause (2), of the '[Tamil Nadu] Estates Land Act,
‘1"9‘[’]‘81__91' 1908. /}

b 2. (1) *[(a)] The ‘[Statc] Government may gﬂﬁf’“(jr‘
appoint a Special Officer for any estate or estates for Special
the purpose of recommending fair and equitable Officer to

rates of rent for theryoti lands in such estate OF estales. o
of rent

e i 2

recommend fair and equitable rates of rent for all
lands in such estate or estates which became ryoti
lands after the commengement of this Act.)

. (2) The Special Officer shall first determine in
respect of each village (hereinafter in this section
referred to as “ principal village ™) in an estate—

t¢} the average rate of cash rent per acre
prevailing at the commencement of this Act, *[for
each class of ryoti land which was in existence in che
-principal village at such commencement], such as
wet, dry and garden :

Provided that where no cash rents are preva-
lent in the principal village in respect of any class
of land, the Spccial Officer shall determine the averape
rate of cash rent per acre prevailing at such commence-
ment for such class of {and in the nearest village in
the estate in. which cash rents are prevalent for such
class of land and in which conditions are generally
similar to those obtaining in the principal village, or

1 These words wete substituted for the word ** Madras > by
the Tamil Nadu Adaptation of Laws Order, 1969, as amended by
the Tamil Nadu Adaptation cf Laws (Second Amendment)
Crder, 1969.

2 Sub-section (1) of section 2 was lettered as clause () of that
sub.gsection and clause (5) was added by secfion 2 (i) of the Tamil
Nady Pstates Land (Reduction of Rent) Amendment Act, 1961

' (Tamil Nadu Act 15 of 1961).

3 This word was substituted for the word '* Provincial" by the
Adaptation Order of 1950, R

4 These words were substituted for thy words ** for each class
of tyoti land in the principal village™ by scction 2 {if) of the Tamil
NI?:J Estates Land?Reducdon '-of-_ang)--A%:ndamt;"Acl,\ 1961
(Tamil Nadu Act 13 of 1961), ~~7F =t
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¥(h) The Special Officer so appointed shall also iy estates,
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where there is no such village in the estate, in the
nearest village in the nearest estate .in respect of
which village both the requirements specified above
are satisfied ;

(b) the average rate of assessment per acre
prevailing at such commencement in respect of each
of the said classes of land in the nearest ryotwari
area in which conditions are generally similar to those
obtaining in the principal village.

(3) The Special Officer shall then compare the
average rates of cash rent as determined under clause
(a) of sub-section (2) with the average rates of assess-
ment as determined under clause (5) of that sub-sec-
tion, and after making due allowance for any diffe-
rence in the conditions prevailing in the two cases,
and also, in cases falling under the proviso to clause
(a) of sub-section (2), for any difference in the condi-
tions prevailing in the village referred to in that proviso
and in the prineipal village, determine (i) the extent, if
any, to which the rates of rent payable for each class
of ryoti land in the principal village should, in his
opmion, be reduced, and (i) the rates of rent pay-
able for each such class of iands after such reduction.

Explanation I.—The Special Officer shall have
power only to determine that the rents payable for any
class of ryoti land in the principal village shall be
reduced ; and he shall have no power to determine
that such rents shall be enhanced.

Explanation IJI.—The extent of reduction, if any,
determined by the Special Officer under this sub-sec-
tion shall also apply where rent in the principal village
is paid in kind or on the estimated value of a portion of
the crop or at rates varying with the crop, whether in
cash or in kind, or partly in one of thesc waysand
partly in another, or: partly.in one or more of these
ways and partliv in cash. In every such case the Special
Officer shall also determine |the rent payable, wheth:r
in kind or in cash or:partly in_kind dnd partly in.cash
as the case may b o
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1[(3-A') In ihe case of Jands in an estate which

TN, Act XXX] |

became ryoti lands after the commencement of this

Act, the Special Officer shall determine for each
class of such lands in the principajvillage the rates
of rent per acre payable therefor under this Act, The
rates of rent so determined shall be the same as those
fixed under sub-section (2) of section 3 for similar
ryoti lands in the same village :

Provided that where the rates of rent payabls
in respect of ryoti lands in the principal village have
not been fixed under sub-section (2} of section 3,
or’ where there are no sililar ryoti lands in the prin-
¢ipal village, the rates of rent so determined shall
be the same as those fixed under sub-section (2) of
section 3 for similar ryoti lancs in the nearest village
in the estate, or, if there is no such village, in the
nearest village in the nearest estate in which condi-~
tions are generally similar to those ohtaining in the
principal village.]

(4) Where the conditions in a group of two or
more villages in an estate are generally similar, the
Special Officer may perform the functions under *{sub-
sections (2), (3) and (3-A)] in respect of  such group
of villages as & whole, instead of separately in respect
of each viilage in the group.

3. (1) After completing his work in any estate, Power of
the Special Officer shall submit his recommendations State Govern
to the State Government, through the Board of reduce

Revenue specifying, in the case of ryoti lzands which rates of
were in existence at the commencement of this Act, gf,';gf‘d‘:fng
(i) the extent, if any, to which the rents for zach class Special

1 Officer's
recommet
dations,

1 This sub-section was inserted by ssction 2 (iii) . of the Tamil
Nadu Estates Land (Reduction of Rent) Amendmemt Act, 1961
{Tamil Nadu Act 15 of 1961} :

1 These words, brackets and figutes were substituted for the words.
brackets and figures “sub-scctions (2) and (3)" by section 2 (iv), /hid,

3 This sub-soction was substituted for the -originaf sub-section

(1) by section 3(i), ibid, .
125-14—63A g




tion of Rent)
of such lands in each village or group of villages in
the estate, showdd in his opinion, be reduced, and
(ii) the rate of rent payable for each such class after
such reduction, and in the case of lands in each village
or group of villages in the estate which became ryoti
lands after the commencement of this Act, the rate
of rent determined by him in accordance with the
provisions of sub-section (3-A) of section 21 -

Provided that, with the approval of the Board
of Revenue, recommendations may be made under
this sub-section separately, in respect of portions of
an esiate.] :

(2) After considering the recommendations of
the Special Officer and the remarks of the Board
of Revenue thereon, the 1[State] Government
shall, by order published in the Forr St George
Gazette, fix the rates of rent payable in respect of
cach class of ryoti land ia each viilage in the estate :

2 Provided that where the rate of rent so fixed
in respect of any class of ryoti lands which were in
exisience at the commensement of this Act, or in
respect of any class of lands which became ryoti
lands in any fasli year after such commencement ex-
ceeds the rate of rent payable in respect thereof at
such commencement or in that fasli year, as the case
may be, only the latter rate of rent shall be payable
in respect of such land,]

81(2-A) Notwithstanding anything contained in
sub-section (2), where the rate of rent payable in
respect of ryoti land of any class, whether in virtue

* This word was substituted for the ward ““Provineial®’ by tae
Adaptation Order of 1950, _

3 This proviso was substituted for the otiginal p-aviso by section
3 (i) of the Tamil Nadu Estates Land (Reduction o1 Kent) "Amend-
ment Act, 1961 (Famil Nadu Act 15 of 1961). '

2 This sub-sectionr was inscrted by section 2 of the Tamit Nadu
Eitates ion of Rent) Second Amendment Act, 1351
(Tamil Nadu Act XOOUX of 1951), which soction was deemed 1
heve come into force on the 7th January 1948,

!
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of the first or of the second paragraph of that sub-
section, 1s wholly in kind or partly in kind and partly
in cash and the aggregate money ¥ilue of the rate of
rent so payable exceeds the highest rate of ryotwari
assessment payable for any land of the same class in
the revenue district in which such ryoti land is situa-
ted, then, only the latter rate of rent shall be payable

in respect of the land.]

1{(3) An order under sub-scction (2) shall, in
refation to ryoti lands Which were in cxistence at the
commencement of this Act, take effect from the com-
mencement of the fasli year 1357, and in relation to
lands which become ryoti lands in any fasli year after
the commencement of this Act, {rom the commence-
ment of that fashi yeur.] :

(4Y[After such an order has taken effect in
respect of any estate oc portion of an estate, the rents
due in respect of ryoti lunds in such estate or portion
with effect from the commencement of the fasli year
in which the order ook effect| as well as the rents
which have fallen or may fall due in respect of such
lands for *any subsequent fasli year] until the com-
mencemeni of the fasii year in which the estate may
be finally taken over by the #[Statc] Government

1 This sub-section wus substituted for the original sub-section (3)
by section 3 {iil) of the Tamil Nadu Bstates Land (Reduction of
Rent) Amendment Act, 1961 (Tamil Nadu Act 15 of 1961).

8 This portion was substituted for the words and figures ** After
such an order has taken effect in respect of any estate or portion
of an estate, the rents due in respect of ryoti lands in such estate
or portion with effect from the commencement of the fasli year

1357 by section 3 (iv) (a), ibid. ‘

3 These words were substituted for the words and figures *any
fasli subsequent to fasli 1357° by section 3 (ik) (b), ibid.

* This word was substituted fou the ward “*Provingial” by the
Adapeation Ordar of 1950, ,
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yand any interest payable on such rents under sub-
section (6)] shall be recovered by the 2[State] Govern-
ment as if such rents 3(and interest] were arrears of
land revenu: due 1o them; and the amount so reco-
vered in respsct of cach fasl, after deducting there-
from the cost of such recovery as determined in
accordance with such rules as may be made by the
?{State] Government in that behalf, and also the
peshkash, cesses, and other moneys due from the
landholder to the 2{State] Government and constitu-
ting a charge on the estate shall be paid to the Jand-
hoider.

s[Explanation.—The provisions of this sub- Lo
section shall apply t0 an estate, whether the 3{Tamil (. . & :
Nadau] Estates (Abolition and Conversion into Ryot- J;asl'}}mﬁ
wari) Act, 1948, applies to it or not.] XXVI

8[(5) Any rents recoverable by the State Govern-
ment under sub-section (4) for any fasli year shall be
payable in instalments in that fasli year, according to
the ¥istbandi fixed for the collection of land revenue
in the ryotwari areas in the aistrict in which the estate :
or yortion of the estate is situated. : J

(6) Any rents recoverable by the State Goveri o
ment under sub-section (4) for any fasli year shall, s 1
unril they are paid, bear simple interest at the rate of ;
six per cent p:r aanum from the commencement of the .
succeeding fasli year or of the fasti year succeeding

S
o
.8

o i -

1 Thase woids, brackets and figure were inserted by scetion 3 (i)
of the Tami! Nadu Estates Land {Reduction of Reat) Amendment
Act, 1951 (Tamil Nadu Act VI1 of 1951y, wiuch section was
deemed to have come into force on the Tth Junuary 1948,

2 This word was syubstituted for the word “Provincial’’ by the
Adagptation Order of 1950, ’

3 These words were inserted by section 3 (i) of the
Tamil Nady Estates Land (Reduction of Rent) Amendment
Act, 195) (Tamit Nadu Act VII of 1951), which section was desmed
to have come into force on the 7th Japuary 1948.

4 This Explanation was added by section 3 (ii), ibdd.

5 There words were substituted for the word ‘‘Madras" by
the Tamil Nadu Adaptation of Laws Order, 1969, a3 amended -
by the Tamil Nadu Adaptetion of Laws (Second Amendment)
Order, 1969, '

¢ Syb.sections (5}, {6)and {7)wete added after sub-section (4} -

" by sectlon 3 (ifi) of the Tamii Nadu Estates Land (R=duction of
\ : Fent' Amendment Act, 1951 (Tamil Nadu Act VI[ of 1951). |}

1
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that in which the order under . sub-section (2} is
made in respect of the estate or portion of the estate,
whichever is later; and notwithstapding anything

NadwlAct contained in the [Tamil Nadu] Eétates Land Act,

1908, no interest shall be payable in resp{ct of any
perlod before such commencerment,

(’?) The landholder shall not be entitled to collect.
and the provisions of Chapters V and VI of the *[Tamil
Nadu] Estates Land Act, 1908, shall cease to apply
to, any rents or interegt recoverable by the State
Government under sub-section (4).]

2{3-A. (1) Notwithstanding anything con- Determination
tained in the {Tamjl Nadu] Estates Land Act, 1908 of the question
*(Tamil Nadu) Act I of 1908}, or any other. law for yrhether any
the time being in force, if any question arises whether estate is or is
any lend in a village s or is not ryoti land it shajl be DOt ryoti fand.

determined by the Collector.

(2) (@) Any person denying that any land
in a viltage in respect of which an order under sub-
section (2) of section 3 has been published is ryoti
Jand may file an application beforu the Collector
within whose jurisdiction the landis situate for his
decision thercon.

(b} Any such application shall be filed within

two months of the date of publication of the order
under sub-section (2} of section 3, or the date on

1 These words ware substituted for thetword ** Madras ** by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
“““19691 Nadu Adaptation of Laws (Smnnd ‘Amendment) Order,

2 Sections 3-A to 3-R were inserted by section 2 of the Tamil
Nadu BEstates Land (Reduction . of Rmt)lAmondment Act, 1956
jTamll Nadu Act XXIX of 19% 6) 1
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which the provisions of the '[Tamil Nadu] Estates 1[Tamit -

Land {Reduction of Rent} aAm:ndment Act, 1956, Agtﬂul :

\'\ other than sections 4 and 7 thereof, come into force, xxix of 7
' whichever is later: : 1956. i

Ve
/ Provided that the Collector may, within such
T further time not exceeding two months as he may, in
his discretion allow, admit any application made
o after the period of two months aforesaid, if he is
satisfied that the applicant had sufficient caus: for
not filing the application within that per:od.

(3} On receipt of such application, the Collecter
shall, after giving notice in the prescribed manner 1o
the applicant and the landhoider and it the applicint
is the landholder, to the person in occupation of
the land and after publishing the noticu in the pres.
cribed manner in the village, and after giving the par-
ties who appear before him an opportunity to be
haard and to adduce their evidence, give his decision
onthe application,

(4) (o) Azainstany suchdecision of the Collecton
an appeat shall lie to the Tribunal having jurisdiction
over the village in which the land is situate within
two months from the date of the accision:

Provided that the Tribunal may, within such
further time not exceeding two months as it may, in
its discretion allow, admit an appcal preferrea after
the period of two months aforesaid if it is satisfico
that the appellant had sufficient cause for not pre-
ferring the appeal within that period.

(b) The decision of the Tribunal on the
appeal shall be final and shali not be liable (0 be
questioned in zny Court of Law.

1 These words were substituted for the word °* Madras ™ by
the Tamil Nadu Adaptation of Laws Qrder, 1969, as amended
%Tgas%ﬂl P_T_adu Adaptatiun of Laws (Second Amendment)

A o
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3-B. (1) The State Government shall c:onstiiutcT

as many Tribunals as may be necessary for the pur-
noses of this Act, ,}

1(2) Each Tribuna} shall consist of one person
only who shall be a Judicial Oflicer not below the
rank of District Judge or Additjona District Judge.]

(3) Each Tribunal shall have such jurisdiction

and over such villages or groups of villages as the

State Government may, by nonlication, {rom time
to time, determine, N

*[(4) Every Tribunal shall lave the same po-
wers 3s are vested in a Civil Cowl under the Code
of Civil Procedure, 1908 (Central Act V of 1908) when
trying a suit or when heating an appeal.]

3-C. (1) Applications pending under scction 183

of the 3[Tamil Nadu] Estates Lawd Act, 1908 (*[Tamil

Nadu] Act ) of 1908, on {he Jdate on which the pro-
visions of the *[Tamil Nadu] Fstaten Land (Reduction
of Rent) Amendment Act, 193¢, other than sections
4 and 7 thercof, come into force »hall be deemed to
be applications filed under secttonr 3-A of this Act
and be disposed of accordingiv.

(2) Suits instituled under the proviso (o sec-
tion 179 of the Tamil Nadu Extat-s Land Act, 1908
(*|Tami! Nadu] Act T of 1900 ai! pending on the
date on which the provisions of the *[Tamil Naduj

1 This sub-section was substituted fgr the ouiginal sub-section (2)
by section 13 (i) of the Tamil Nadu Esecates (Ahidition and Conver-
sion into Ryotwari), Estates Land (Redwction if Rent) and Estates
(Supplementary) (Amendment)Act, 1038 (Twnil Nadu Act XXXV
of 1958). .
® This sub-section was substituted o (w original sub-section

() Ly section 13 (i), ibid.

8 These words were substituted for fhe wind *“Madras™ by the
Tanul Nadu Adaptation of Laws Ords, 1¢0%, us amended by the
Tamil Nad Adaplation of Laws (Ssoad Amendment)  Order,

- 1969.

o/
Constitution of

ribunals.

Disposal of
pending appli-
cations and
suits Undet
3Tamil Nadul
Act T of 1908,
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Estates Land (Reduction of Rent) Amendment Act, f
1956, other than sections 4 and 7 thereof, come into

force shall stand transferred to the Tribunal having 79s¢

jurisdiction constituted under section 3-B of this
Act and be dealt with by it as if they are appeals pre-
ferred under this Act.

3-D. Any land in respect of which an application
has not been filed within the time prescribed under
clause (B) of sub-section (2) of section 3-A or in res-
pect of which an application is not admitted under
the proviso to that clause shall be deemed to be ryotj
fand.

3-E. (1) If the State Government are satisfied
that in any order made by them under sub-section (2)
of section 3, there is any error, including any clerical
or arithmetical error or error arising from any acci-
dental slip or omission, or that any such order is vitiated
by any mistake, they may, by order published in the
Fort St. George Gazette, correct such error or cancel
such order, as the case may require ; and the correc-
tion or cancellation shall, unless the State Government
otherwise dircct, *{be deemed to have taken effect,
in relationto ryoti lands which were inexistence at the
commencement of this Act, from the commencement
of the fasli year 1357, and in relation to lands which

- became ryotilands in any fashi year after commence-
ment of this Act, from the commencement of that
fusli year.]

. {2) Any amount by way of rent which becomes
* payable in respect of any land in consequence of an
order issued under sub-scction (1) shali, if itis not paid
before the commencement of the fasli year imme-
diately succeeding that in which the order is issued,
bear simple interest at sixper cent per annum from
such commencement up to the date of payment.

{3) Where the Statc Government issue an order
under sub-section (1), they shall have power whether
by the same or by a subsequent order, to make such

T These words were substituted (or the word '“Madras™ by the
Tamil Nadu Adaptation of Laws Order, 1969, as mnended by the
Tamil Nadu Adaptation of Laws (Second Amendmeni) Order, 1369

2 These words and figures were substituted for the words and figures
Y he deemed to have taken effect from the comraencement of the fasli
yaar 1357 bysection 4 of the Tamil Nadu EstatesLand (Reduction
of Rent) Amendment Act, 1961 {Tamil Nadu Act 15 of 1961).

R L e
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supplemental, incidental and consequential orders as _ i
they may deem necessary or proper ; and in particular |
any such order may, notwithstandjng any law or con-
tract to the contrary, provide for the extension of the .
period of limitation for the recovety of any rent.} ;

[3-F. (1) Where after the publicatipn of an order Eefg recovered:
under section 3, sub-section (2), it is held by any ZoBi o

Court, Tribunal or other authority that—- be deemed to be
. . . ) . provisional pay-
(i) the area specified in the order is not an ment by tenant,

right of land- |
estate, or holdes to

_ (ii) any land sBecified in such order is not a recover balance
. of rent due and
ryoti land, limitatiom, ;

the rent in respect of any land in the area '
mentioned in clause (i) or in respect of any land men-
tioned in clause (ii), recovered by the State Govern-
" ment under section 3, sub-section (4), shall be deemed
to be the rent provisionally paid by the tenant to the
Jandholder.

(2) The landholder shall, in respect of any such
land as is referred to in sub-section (1), be eatitled to
rccover from the tenant and the tenant shall bz liable
to pay to the landholder an amount equal tothe
difference between the rent which the tenant would
have been liable to pay in respect of that land if the
rates of rent had not been reduced under this Act,
and the rent in respect of that land recovered by the
State Government under section 3, sub-section (4).
The said amount shall, uatil it is paid, bear simple
interest at the rate of six per cent per annum from the
date of the commencement of the  Tami]lNadu] Estates
Land (Reduction of Rent) Amendment Act, [963, or
the date of the decision or order of any Court, Tribunal : _
or other authority referred to in'sub-section (1) which- ' ‘
ever date is later, :

]

1 Thiy section was inserted by.sectio;{ 5 of the Tami! Nadu Estates - :
L?nld9 é%educlion of Rent) Amendment Act, 1963 (Tamil Nadu Act 19 ;
vy . TR (S P Y '-‘h : - '

2 These words ware substititéd for:th
Tamil Nadu Adaptation of Laws Ordergt:
Tamil Nadu Adaptation of Laws {Second

4%, }
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(3) (i) In any suit or proceeding for the recovery’
of the amount and interest referred to in sub-section
(2), the Court or authority concerned shall order that
such amount and interest shall be paid in such
number of annuwal instalments not exceeding ten
and in such manner as may be dstermined by the
Court or authority.

(i3) If, before the date of the publication of the
'[Tamil Nadu] Estates Land (Reduction of Rent)
Amendment Act, 1963 in the Fort St. George Gazette,
any decrce or order has been passed in any svit or
proceeding for the recovery of the amount and interest
referred to in sub-section (2), which is inconsistent

with the provisions of this section, the Court or autho-

rity concerned shall, on the application of any perscn
affected by snch decree or order, whether or not he
was a party thereto, vacate the decree or order and
passa fresh decree or order which shall be in confor-
mity with the provisionsofthissection:

Provided that nothing contained in this clause
shall apply to any suit or proceeding in which the
decree or order has been satisfied in full, before the
date mentioned in this clauce,

(4) In respect of any such land as is referred to
in sub-section (1), the State Government shall pay to
the landhoelder all amounts recovered by them under
section 3, sub-section (4), after deducting therefrom
the amounts already paid to him and also the cost of
recovery, peshkash, cesses and other moneys due from
the landholder to the State Government and constitu-
ting a charge on the land concerned.

: (5) In computing the period of limitation for the

recovery of any amount due under sub-section (2},
the period between the date on which the relevant
order under section 3, sub-scetion (2), was published
and the date of the demsmn_ or order of any_ Court,

o i i A

.y

Tribunal or other author;t yreferred toin sub-sectl on(l)
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1 Tamil

1947 : TN, Act XXX]

adu]Act
I of 1908.

‘Estaté;' Land'

{Reduction of Rent)

or the date of the commencement of the Y[Tamil Nadu]
Estates Land (Reduction of Rent) Amendment Act,
1963 whichever date is later shall be excluded.

Explanation 1.—For the pvrposes of this section,
“landholder ” inrelation to any land means the person
entitled to collect the rent in respect of such land if an
order under section 3, sub-section (2}, had not been
published and includes a person deriving rights through
him.

Explanation 11 —For the purposes of this section
and sub-section (1) of section 5, the expression * tenant”
means a person from whom rent was recovered by the
State Government under section 3, sub-section (4),
and includes a person deriving rights through him.]

4. Where an order is publishdd under section 3,
sub-section (2}, in respect of any estate or postion of
an estate, a ryot shall not be bound to pay rent for
any ryoti land held by him in such estate or portion
2fat a rate exceeding that payable under that sub-
section or under section 3, sub-section (2-A), as the
case may be] notwithstanding anything contained in
the 1[Tamil Nadu] Esrates Land Act, 1908 :

Ryt to pay the

rent fixed by
State Govern-
ment.

3[Provided that nothing contained in this scction

shall be deemed to affect in any way the operation of
section 3-E.] .

1 These words were substituted for the word '* Madras*® by the
Tamil Nadu Adaptation of Laws Orier, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

¢ These words, figures, brackets and letter were substituted for the
words * at a rate exceeding that fized in the order ** by section 3 of
the Tamil Nadu Estates Land (Reduction of Rent) Second Amend-
ment Act, 1951 (Tamil Nadu Act XXXIX of 1951), deemed to have
come into force on the 7th Januvary 1948,

* This provise was added by scction'3 of the Tamil Nadu Bstates
Land {Reduction of Rent) Amendment Act, 1956 (Tamil Nadu Act
XXIX of 1956).

) |




114-A. No person in an estate culivating any land ;];Tamil
which is not ryoti land or which has not been decided x;&ll@ct
to be private land under some prior proceedings or 1947, °
‘or private. under the [Tamil Nadu] Estates Land (Reduction of _

Rent) Act, 1947, as amended by the *Tamil Nadu] ¥Tami
Estates Land (Reduction of Rent) Amendment Act, Nadu]Ac!f i
1956, *fand the (Tamil Nadu) Estates Land (Reduc-95¢° @'
tion of Rent) Amendment Act, 1961] shall be bound to ' _:
i

+°  pay as rent in respect of that land at a rate exceeding
that payable in respect of similar land which is ryoti
land in the neighbourhood.]

State Govern- 4(5. (1) 5[(i)) Where, by reason of the foregoing

m&gg{m provisions, the net income derived.by any religious,

lost by religious, educational or charitable institution from any estate g
:gﬁgggal or or part of an estate belonging to it, in the fasli year 2 :
fastitation. 1357 or in any subsequent fasli year until the commence- ]

ment of the fasli year in which the estate may finally : a

be taken over by the State Government becomes less
than the net income which the institution would have
derived in such fasli year if the rates of rent had not
been reduced under this Act, the State Government
_ shall pay the difference to the institution at the end of
- . the fasli year in question, S

5[(i1) Where in respect of any such land as is
referred to in section 3-F, sub-section (1), any religious,
educational or charitable institution is entitled to

1 Section 4-A was inserted by section 8 of Tamil Nadu Act XXIX
of 1966.

2 These words were substituted for the word ““ Madras ” by the .
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the )
’ll‘gﬁn;il Nadu Adaptation of Laws (Second Amendment) Order,

8 These words, brackets and figures were inserted by section & of
the Tamil Nadu Estates Land (Reduction of Rent} Amendment Act,
1961 (Tamil Nadu Act 15 of 196¢),

. 4 This section was substituted by section 4 of the Tamil Nadu

Estates Land (Reduction of Rent) Amendment Act, 1956 (Tamil

Wadu Act XXIX of 1956), deemed to have come into force on the _

7th January 1948, for the original section 5 as amended by Tamil Nadu ' i

Acts XXXIX of 1949 and XXVTII of 1954, : :

5 Sub-section (1) of section 5 was renumbered as clause (i) of that
sub-section and clause (i) was inserted by section 3(a) of the Tamil

_ Nady Estates Land (Reduction of Rent) Amendment Act, 1963

.. {Tamil Madu Agt 19 of 1963).
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" (Reduction of Rent)

recover from the tenant any amount in pursuance of by
sub-section (2) of that section, the State Government P
shall in addition to the amounts referred to in sub-
section (4) of that section, also bg entitled to deduct :
from the amount recovered by t under section 3,
sub-section (4), the amount, if any; already paid to the
institution in pursuance of clause (i) : :

Provided that where after such deduction, any
sum is siill due to the State Governument, such sum shall o
be recoverable as if it were an arrear of land revenue.] -

{(2) The net income derived in each of the fasli
years beginning with $he fasli year 1357 and the net :
income which the institution would have derived in i
each fasli year as aforesaid shall, for the purposes of '
fclause (i) of sub-section (1)}, be determined by such
authority, and in such manner, as may be laid down in
the rules made by the State Government.
(3) In determining the net income in both the
cases aforesaid, all amounts which accrued due to the
institution concerned during the relevant fasli year
shall be taken into account whether the amounts were
actually collected or not.]

6. Notwithstanding anything contained in any Lessses of
other [aw for the time beingin force, in any inam village :t:-ilisifil_ls. Lor |
. ) Y ' ' uca 14 T
belonging to a religious, educational or charitable gp 7 0 ing:i-j

institution which was not an estate before the com- tutions not to ,

ﬁfl‘amil raencement of the 2{Tamil Nadu]Estates Land (Third have their rents,
adulAct Amendment) Act, 1936, but became an estate by "©9uecd- -

XVIIL of yirtye of that Act, the lessee of any land situated in the

1936.

estate shall not be entitled to the benefit of any reduc- . i
tion of rent under this Act, if the lease was executed s
after the 1st November 1933, !

1 This expression was substituted for the expression **sub-section
(l[) *" by section 3 (b) of the Tamil Nadd Estates Land (Reduetion
of Rent) Amendment Act, 1963 (Tamil Madu Act {9 ef 1963).

2 These words were subatituted for t[{e word ** Madras* by the :
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the . .-
Tamil Nadu Adaptation of Laws (Seconti_ Amendment) Order, 1969, o

!




; 7. The [State] Government may make iules to

t .' Mke i
Power o carry out the purposes of this Act.

¥ gity of 8. The validity of the following orders and pro-
b gtiah:y aers  ceedings shall not be liable to be questioned in any
- ad prg:eodim Court of Law :—

not 1o

qoestioned. (i) any order made under section 3, sub-section -

- 2 ;

(ii) any recovery of rent effected by the '[State]
Government under section 3, sub-section (4), or any
payment made by them to the landholder under the
same sub-section 2for under section 3-F, sub-
section (4)]; :

3[(iii) any order made undersection 3-E;

(iv) any determination of net income made under
* section 5, sub-section (2).]

Power to 9. If any dil_‘ﬁculty arises in giving effect to the

remove difi-  Provisions of this Act, the [State] Government may,

culties, as occasion may require, by order, do anything which
appears to them necessary for the purpose of removing
the difficulty.

% This word was substituted for the word ** Provincial” by the
Adaptation Order of 1950.

3 These words, brackets, figures and letter were added by section
4 of the Tamil Nadu Estates Land (Reduction of Rent)’ Amend.
ment Act, 1963 (Tamil Nadu Act 19 of 1963). S

3 Clauses (iii) and (iv) weresubstituted for the original clawae(iil)
by section & of the Tamil Nadu BEstates Land (Reduction of
t Act, 1956(Tamil Madu Act XXIX of 1966).", <
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* [TAMIL NADU] ACT No. VII OF 1951.2
[T Y[ TAMiL NaDU] EsTATES LAND (REDUCTION OF RENT)
S AMENDMENT AcCT, 1951.] '

(Received the assent of "the President on the 17th April

. 1951 5 first published in the Fort St. G
 onthe 2dth dpril 1051 ot o Heorse Gazelte

‘An Act further to amend the {Tamil Nadu] Estates
- {Reduction of Rent) Act, 1947, ] Land

:":3;:}: ' WHEREAS it is expedient fufthe the Tami
5t pedient further to amend the Y Tamil
Nadu] Estates Land (Reduction of Rent) Act, 194[’}: for
XXX the purposes hereinafter appearing ; It is hereby enacted
1947. a5 follows:— - ‘

1. (1) This Act may be called the Y[Tamil Nauu

-~ Estates Land (Reduction of Rent) Amendme..t Act] Eggrggﬁf

1951, ,
~ (2) Sections 2.and 3 shall be deemed to have come mencement.
into force on the 7th January 1948. .

3[2—3. . ]

4. (1) All suits and proceedings pending at the com=~ pyismissal of
frusi) moncement of this Act in which a landholder seeks to miomies?lof
1 ot]‘ establish against the State Government his right to collect, ceedings and
gos, OF to recover from a ryot, the rents to which the provisi- medification
"' sions of section. 3, sub-section (4), of the said Act §§§°§‘§°3,
~ apply, or the interest on such rents as well as any suit rers.
“or proceeding instituted by a landholder under any
_ of -the provisions of Chapters V and VI of the ![Tamil
Nadu] Estates Land Act, 1908, in respect of such rents
- or interest, pending at such commencement shall be
‘dismissed by ihe Court or other authority concerned.

. (2) If hefore the commencement of this Act, any
decree or order has been passed in any such suit or proceed-
ing, which is inconsistent with the provisions of section 3,
sub-sections (4), (5) and (6), of the said Act as amended by
this Act, the Court or other authority concerned shall, on
the application ¢! any prrson affected by such decree or
order, whether or not he was a party thiereto, vacate the
decree or order and pass a fresh decree or order which shall -
be in conformity with the provisions aforesaid. o

" o

" 1These words were substituted for the word “Madras” by the
Tamil Nadu Adaptation of Laws Order, 1962, as amended by the
_-"ll*axgil ‘Nadu Adaptation of Laws (Second Amendment) Order,
1969, ’ R
'8 For Statement of Objects and Reasons, see Fort St, George
Gazette, dated the 31st October 1950, Part IV-A. pages 381-382, :
=+ " 88ections 2 and 3 ropealed by Tamil Nadu Act XXXVI of 1958,

(Reduction of Keni) Amendment — = ks



1951* T.N. Act. XXXIX] *  Estates Lana"""'"129““‘ B
R " (Ré'ductxon of Rent) Second Amerfdmen: G
’[I‘AMIL NADU] ACT No. XXXIX OF 19512, o

[THB 1 ['PAMIL NADU] BSTATES LAND (RebuctioN
+%.. OF RENT) SECOND AMENDME¥T AcT, 1951.]

Recewed the assent of the President on the 10th January. LR
- 1952 5 first publiched in the  Fort St George Gazette,:'; R
on the 22nd Jamzary 1952 ) . .

An Act farther to amend the 'I‘anull Nadu Estates
e Land (Reductlon of Rent\ Act, 1947." N
E WHEREAS it is EXp(dlent f urthcr to »mend the I[Tamll'-t'
Nadu] Estates Land (Reduction of Rent, Act, 1947, for the .
ami] purposes hereinafter 9p0ea.r1ng ;‘ Tt is hereby enacted as'f R
Nadu] follows S -

194 o I (1) This Act may be called the Tannl Nedu Estates ShOrt t:tle

'_-_-;'Land (Reductlon of Rent) Second Amendment ACt and com~
" 1951 enoement

() Sectxons 2 and 3 shall be deemed to have come
znto force on the 7th January 1948. -

42 and 3. . 1

.+ 4, Where the amount of rent. paid by a ryot before provision of
the commencement of this Act for fasli 1357 or for any adjustment |
- subsequent {asli, is in excess of the rent which would be of rent paid
- payable by him under the provisions of the principal Actin excess,

--as amended by this Act, then, notwithstanding any law, .
~ contract, or decres or order of Court te the contrary,-

o (i) the excess shall be adjusted towards the rent -
paya.ble by him to the landholder fer any subscquent' A
.-.I__fash- and o .

. (ii) where, before such adjustment is eunscted or
. ‘_1s fully effected, 2 notification is issued in respect of the
~estate under s:ction 1, sub-section(4),of the [Tamil Nadu}
«mi} Estates (Abolition and Conversion nto Ryotwari) Act,
]1948 the ryet shall be cutitled to claim a refund of the
Act amount remaining unadjusted from the landholder to

194?; whom it was paid or his legal representatives.

g ‘1. These words were substituted for the word * Madras™ by
~ the Tamil Nadu Adaptation of Laws Order, 1969, as amended by
" the Tamil Nadu Adaptation of Laws (Second Ameudment) Order,

1968. _ |

-2, Por Statement of Ohjecis and Reasons, see Fort Sr. George -

- Gaz etre, dated the 25:ih Sepiember 151, Part IV—A pages 162-163. '
8, Sections 2 and 3 were repealed by Tamil Na.du Act XXXVI

of 1955. _
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642  Estates Land (Reduction of  [1956: T.N. Act XX1X
Rent) Amendment.

}TAMIL NADU] ACT No. XXIX OF 1956.2

[THE TamiL Napu] ESTATES LAND (REDUCKHION 0
- RenNT) AMENDMENT ACT, 1956, -

(Received ihe assent éf the President on the 10th December,
1956 ; first published in the Fort St. George Gazette on
.the 19th December 1956.) - o

An Ac':t'further to amend the Tamil Nadu] Estates Land
(Reduction of Rent} Act, 1947.

WHEREAS it is expedient fur ther to amend the!{Tamil Nadu]
Estates Land (Reduction of Rent) Act,1947 (|Tamil Nadu]
Act XXX of 1947)for the purposes hercinafter appiaiing;

‘BE it enacted in the Seventh Year of the Republic of
India as'follows :— . _ '

- Suprt unte 1. %1) This Act may be called th¢![Tamil Nacu] Estates

- 'and coms [and
‘mencement, -

Reduction of Rent) Amendment Act, 1956.

~ (2) Section 4 shall be deemed to have come into
force on the 7th January 1948 ; and section?7 shali be
deemed to have come into foree onthe 4th Ociober 1954,

2-5 [Thc-amendments made by -seétiqns_ 2-5 ha?e_
been incorporated in the principal Act ( Tamil Nadu Act
XXX of 1947)]. - o

Provision 6. Wherethe amount paid to any religious, educational

i adjusimen

Of excess
amount psid

1o religious

t or charitable institution for the fasli ycar 1357 or any sub-
sequent fash year under sub-cection (1) of scciion 5 of the
, principal Act is in excess of the amount payable to such

educational institution under that syb-s¢ction as amendcd by 1his Act

Qareharitable

fnstitutions

then, notwithstanding anything contained in any law, con-
rtract or decree or grder of Court to the contrary, the excess

shall be adjusted towards the amount payable for any later
fasli year, whether before or after the commenccment of
this Act, under sub-section (1) of section 5 of the principal

* These words we.e subsjituted for the word “Madras” by
the ‘Famil Nadu Adaptation of Laws Order, 1969, as amé_ndcg

by the Tamil Nadu Adaprati 15 { Sec _
Order, 1969. pration of Laws (Second Amendment)

a a Fm('} Statcmcn; of ?bjccts and Rcalso_ns se¢  Fort 84,
eorge Gazerte art IV-A, Extracrdinary, dated the
August 1956_, pﬁécs 123-824. ! . F o ; m‘h




| 1956 ' T. N Act XXIX] Bstates Land (Reductmn of 643
Rent) Amendment - |

Act as amended by this Act, or the tasrhk allowance or
additional compensation, if any, payable in respect of the
estate or part thereof under the YTamil Nadu] Estates
(Abolition and Conversion’ into Ryptwan) Act, 1948
A Tamil Nadu] Act XXVI of 1948)

Prowded that such excess amount pald to any religious,
educational or charitable institution in respect of any
zamindari or under-tenure estate held byit shall be adjusted
towards the amount payable as advance compensation, if
it had not been deposited with the Tribunal having juris-
~ diction constituted under section 8 of the [Tamil Nadu]

. Estates S[ Abolition and Conversion into Ryotwari) Act,
1948 (}{Tamil Nadu] Act XXVI of 1943), or towards
the interim payments payable in respect of the fasli years

subsequenttothefasliyearin which the estateistakenover;

Provided further that where the excess amount _

. aforesnid cannot be adjusted by deduction in the manner -

laid down in the foregoing proviso, it shall be recoverable .

~asif 1t Were an arrear of land revenue.

‘. 7-8. [’I‘he amendments made by sections 7 and 8§
have been incorporated in Tamil Nadu Acts XXVIII of
1954 and of 1947 respectively.]

. e N HEE T T
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: l‘I‘hese erds were substxtuted. for the word ”Madras” by the;._'_'”,' L
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the”
“Tamil Nadu Adaptation of Laws (Seconcl Amendment) Order, 1969.-
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